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[Mr. Chairman]
think we can proceed to the other part.

SHRI BHUPESH GUPTA: What is the
ruling?

MR. CHAIRMAN: The ruling is that if
there is a policy statement the Minister should
not make it outside the House.

SHRI BHUPESH GUPTA: And those who
have made statements outside the House
should tender an unqualified apology t0 the
House,

MR. CHAIRMAN: That we will see later
on. As far as Mr. Advani's question is
concerned, I have cautioned it before and 1
have cautioned it again today.

SHRI LAL K. ADVANI (Gujarat): I
expect them to lay the papers on the Table of
the House so that, the announcement having
been made outside the House, the House can
have an occasion to discuss it.

MR. CHAIRMAN: The hon. Prime
Minister will probably see to it that this is laid
on the Table of the House. Now, as regards
the discussion, I would request the hon.
Members to go on very punctually with the
discussion on the Railway Budget.
Unfortunately, in the press, not much note was
taken of the discussions in this House,
probably because the other Budget which was
of a very rosy character took away all the
space. But I hope the Members' suggestions
on the Railway Budget will find adequate
representation in the newspapers.

SHRI BHUPESH GUPTA: Sir, you are not
quite right. Shri Kamlapati Tripathi's
photograph has been displayed very well,
along with the freight and fare changes.

MR. CHAIRMAN: That is the usual thing.
We will now go on to the Calling Attention.
(Interruptions). 1 hope that the Calling
Attention and the special mentions will be
finished before the lunch time so that after the
lunch the important discussion on the Railway
Budget will continue.
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SHRI BHUPESH GUPTA: Sir during my
absence [ wrota to you on a privilege issue. |
do not wish to press it. You have sent me a
letter. I regret) Sir, you have not cared to hear
what [ wanted to say- It relates to the subject
of making of a policy statement outside by the
Minister. This was the matter [ brought to the
notice of the House through you.
Unfortunately I was not present.

MR. CHAIRMAN: Unfortunately you
were not available. I will discuss it with you
later.

SHRI PILOO MODY: Sir, I would like
you t0 stay longer in the House every day.

MR. CHAIRMAN: So that I hear you?

SHRI PILOO MODY: That is right.
Leaving every day at 12-00 is rather
suspicious.

MR. CHAIRMAN: I have taken this step
for a few days. Then I will be getting inured
to the House and will be able to take a larger
dose.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

Proposed strike by Handloom workers of
Kerala to protest against the exorbitant
increase in the prices of all counts of hank
yarn resulting in large scale unemployment
in the Handloom Industry.

The Vice-Chairman (Shri R. R.
Morarka) in the Chair]

SHRI K. CHATHUNNI MASTER
(Kerala): Sir, I call the attention of the
Minister of Commerce to the proposed strike
by handloom workers of Kerala from June 30,
1980, to protest against the exorbitant increase
in the prices of all counts of hank yarns
resulting in large scale unemployment in the
handloom industry.

It is one of the traditional major industries
in Kerala. Over 5 lakh handloom workers of
Kerala who are covered under the
central trade
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unions of the INTUC and the CITU...
(Interruption).

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Order please. Let the hon.
Minister make a statement on the Calling
Attention.

THE MINISTER OF COMMERCE AND
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): Mr. Vice-Chairman, Sir, the
Government have received a letter dated 30th
May, 1980 addressed to the Prime Minister
from the Kerala Stats Handloom Joint Action
Council, Trivandrum stating that in the event
of Government, of India failing to concede to
the following two requests, the workers
would strike work on 30th June, 1980 and
picket all Central Government offices:—

(i) Cotton hank yarn should be made
available to the handloom industry at the
rates prevalent in October, 1973; £.nd

(ii) Uniform minimum wages should be
introduced  for  handloom  workers
throughout the country.

The prices of yarn have been rising since
the later part of 1978. The price ruling at
present is, on an average 25 per cent higher
than those ruling in October, 1978. During
this period, there has also been an increase in
costs of production especially on wages and
fuel. The situation has been further
aggravated by the severe power cuts imposed
in some States. However, from April, 1980
there has been some stabilisation in the prices.
With relaxation of power cuts expected in
July, the prices of yarn are likely to come
down. Government are keeping a close watch
on the situation, and have been taking neces-
sary steps to ensure the availability of yarn for
the handloom industry. Arrangements have
been made with the Indian Cotton Mills
Federation to make available 23,000 bales
every month in hank form at ex-mill rates to
State Handloom Corporations and Apex
Societies for further distribu-
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tion to the weavers and their associations.

Regarding fixation of uniform minimum
wages for the whole country, such minimum
wages are determined at the State level taking
into account the local conditions obatining in
different areas. It would not be feasible to
have such a uniform wage fixed for the
country in a decentralised industry like
handloom.

SHRI K. CHATHUNNI MASTER: Mr.
Vice-Chairman, Sir, over five lakh handloom
workers, organised under the central trade
unions INTUC, CITU, AITUC, UTUC and
HMS, have decided to go on strike from the
30th of this month and to picket the Central
Government offices where the handloom
industries are concentrated. The main question
is the exorbitant rise in the prices of all kinds
of hank yarn. The handloom industry of
Kerala cannot bear the burden of this price
rise. So, unemployment is there among the
hand-loom workers in a rampant way. So the
workers are compelled to go on strike and for
direct action. Sir, there was a joint delegation
from Kerala, representing all the workers'
unions and handloom workers of the State's
central co-operative society and the Handloom
Development Corporation. They demanded
that a special rebate be allowed for the hand-
loom goods sold by the handloom primary
weavers' co-operative societies and the Kerala
Handloom Development Corporation because
handloom products worth at least Rs. 10
crores have accumulated. And, Sir, in Kerala
the "Onam" festival is coming. "Onam" is the
biggest national festival of Kerala. It will
come in August. Their demand is that at least
a rebate of 20 per cent should be paid by the
Central Government. And another demand is
that yarn should be made available for the
handlooms in the State at the rate which
prevailed before the month of October, 197R.
The iomt delegation had requested the
Government to take urgent steps to make yarn
available at the rate
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[Shri K. Chathuni Master]

which prevailed before October, 1978. But)
to their disappointment, no effective steps
have been taken by the Central Government
so far. I hope the hon. Minister knows that
this is not a question of the Kerala handloom
industries alone. This is a national question.
So, reducing the price rise, selling of the
accumulated handloom stocks and giving of a
sufficient rebate for it, these are the questions
on which I want clarification and a proper

reply.

SHRI PRANAB MUKHERIJEE; Sir, the
hon. Member has raised certain issues in
connection with the demands of the handloom
weavers in Kerala. In regard to the first point,
I am happy to inform the hon. Member that
we have already decided that a 20 per cent
rebate will be made available to the handloom
goods, and it is for the State Government to
determine the period. He has indicated a
particular festival season. At that time this 20
per cent rebate will be made available. It is
for the State Government to decide the period.
It will be operating for a period of 30 days. So
they have to determine the period during
which it will be operative.

In regard to the prices, I share the concern
of the hon. Member that prices have gone
high since October 1978, and the 'figures
which I have with me clearly indicate that
from October, 1978, in all kinds of counts
there is an upward trend so far as prices are
concerned. A little improving situation is
there from April to June. There has been a
marginal declining trend in various counts. I
can quote some figures. So far as 10s is
concerned, in March 1980 it was Rs. 66; April
1980—Rs. 66; June 1980, in the first week, it
has come down to Rs. 63. That is the
minimum. The Maximum is Rs. 68. So from
10 counts to 60 counts there is a little
declining trend so far as prices are concerned.
But I do agree with the Honourable Member
that it is rot much, and we should try to see
what
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best can be done.  The honourable Member
is aware of the fact that there are two
aspects to the problem: the first is availability
and the second is availability at reasonable
prices. So far as availability is concerned, it has
been ensured that they will get their
requirements. So far as prices are concerned,
the earlier Government devised a certain
formulation but that formulation ultimately did
not work. The voluntary prices under roll-back
scheme after September 1979 did not work.
We are trying to see what mechanism could
be evolved through which we can provide that
yarn to the handloom sector  at a reasonable
price. In regard to accumulation of stocks
that the honourable Member has mentioned,
the problem with regard to Kerala units is
mainly because of the peculiar situation
prevailing there, because wages and other
facilities given to the workers there are more
compared to those of the handloom weavers
in other areas, that is why we said the
Government of India has not much to do,
because still handloom sector is a big unor-
ganised sector. Only 35 per cent of the
handloom sector is covered either by
cooperatives or by State-managed corporations.
Therefore, it  is  not possible for us to
indicate whether we can have a uniform wage
rate for weavers throughout the country. The
views of the various State Governments have
to be taken into consideration. Here there is
one interesting thing which perhaps the
honourable Member is aware of. 1 would
only request the honourable Member to
impress upon his own State Government, even
the State-owned spinning mills are not
providing varn at  the price level of October
1978 because it varies from mill to mill. That
is why mainly the problem is arising. Most of
these supplies are made from Coimbatore
area where there is  a drastic powercut. As
a result availability is not there. Therefore
so far as these problems are concerned, we are
trying to sort out things. One point is I have
ensured that availability is there. In regard to
prices.
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to what extent we can reduce them, we are
exploring the possibility.

SHRI A. G. KULKARNI (Mabharashtra) :
Sir, my friend from Kerala has limited
himself to ad hoc arrangements to get yarn,
but the malady is deeper. It is not making
yarn available at a cheaper price but
producing more. Before asking for some
clarifications from the Minister I would
advise my friend from Kerala, our colleagues
have no faith in cooperatives, that is difficulty
of cooperative organisations. Whether in
Kerala or West Bengal the State isnot
interested to organise cooperatives like Ma-
harashtra, Gujarat, Karnataka or UP and so
are not going ahead with co-operativisation
massively. The States are not going ahead
with cooperativi-sation even to organise
spinning mills for supply of inputs to the
handloom sector. The Minister said quite cor-
rectly, cooperative spinning mill in Kerala is
languishing. No funds are available for
expansion. Leaving aside this aspect it is for
the Minister to advise Kerala Government
that it is a much deeper problem, and for this
purpose in the larger interests of the
handloom industry, sympathetic and helpful
attitudes are to be developed to create more
facilities to produce yarn by the Government
at the State level. The Central Government
can also help. But my request to the
Commerce Minister is this he should also not
take an ad hoc attitude towards the basic
problem raised by me in creating infrastruc-
ture to produce more yarn. He is aware that
the yarn that is available from all the sources,
composite mills, spinning mills, cooperative
sector, and so on, is totally inadequate for the
consumption of the installed capacity of the
active handloomr, working, as also the
powerlooms working in this country. Now,
for the last two or three vears—I do not want
to blame my friends on the left side for the
inaction—there was no policy to encourage
establishment of cooperative spipning mills
and cooperativi-sation of decentralise textile
Industry. This Government has come to rule
for
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five years. I would, therefore, request the
Minister to draw up a long-term strategy. In
this connection I would like to bring to his
notice some problems.

When Debi Babu was Commerce Minister,
as President of a co-operative organisation I
requested him to allocate some funds from his
Ministry to the National Cooperative
Development Corporation to enable them to
participate in the equity of the hand-loom
cooperative spinning mills. He was very kind
and the Prime Minister also took note of it
because this programme was a part of her 20
point programme. But the provision made in
the present Commerce Ministry's budget or
the previous Industry Ministry's budget to
totally inadequate. A much larger provision
has to be made, if you really want to attack
chronic shortage of availability of inputs. You
have said that yarn is available. The problem
is basically availability of more and adequate
yarn particularly through co-operatives
whereby the price mechanism can be
managed at the State and Central levels. In
Uttar Pradesh, Maharashtra, Gujarat and
Karnataka there is also power loom
production in the cooperative and de-
centralised small sector. Mr. Yadav will bring
this out. There also the yarn availability is
very poor. There will be large-scale
unemployment if more is not produced. I am
not casting any aspersion, but unfortunately
the Janata Government took a very narrow
view. Their Industry Ministry which
controlled textiles did not provide funds to
powerlooms and announced a defective
textile policy. Now you are controlling
textiles, Mr Minister. Your priorities should
be (1) handloom, (2> cotton growers, and (3
powerloom. There is paramount need of some
token provision has to be made for
powerloom so that the State Government can
be enthused. The NCDC hao informed that
textile policy has taken no cognisance of
powerlooms and no funds are earmarked by
controlling departments. This is the very crux
ofthe problem. There are 32



155  Calling Attention re.

[Shri A. G. Kulkarni] co-operative
spinning mills registered ,n the whole country.
They have no xunds as NCDC has very
meagre allocation from central Ministry.
Hand-loom may get some funds; cotton
growers may get some funds, but powerlooms
are not getting funds. The Minister must apply
his mind to this national problem for reasons
mentioned above. It is not merely a problem
in Uttar Pradesh or Maharashtra or Karnataka.
At least some token provision should be made
to the National Cooperative Development
Corporation  because the Industry or
Commerce Ministry with the concurrence of
the Planning Commission is charged with the
responsibility of promotion of cooperative
spinning mills for decentralised textile sector
which comprises of handlooms and power-
looms.

I also want to bring to the notice of the
Minister that due to the power cut to the
extent of 60 per cent in Tamil Nadu and 45
per cent power cut in Maharashtra; in Kerala
there is no much power cut this season
because of their hydel power projects the cost
price has gone up because of the increase in
conversion cost. For that we are pleading with
the Industry Ministry to allow us to purchase
imported diesel generating sets. Customs duty
should be withdrawn because these co-
operatives are social organisations and cannot
afford. 1 think the Minister will apply his
mind and take a decision on this.

I am very grateful to my colleague from
Kerala for bringing forward this Calling
Attention. Infact this problem was very much
agitating my mind and I wag wondering how
to bring this to the notice of the Minister.
There are only two problems. One is that a
long-term view has to be taken in regard to
availability of more inputs like yarn. The price
will take care of itself then. The problem is
that my leftist friends have no faith in
cooperatives. In the State of Bengal there is
just One dilapidated cooperative mill. I do
not remember

[ 19 JUNE 1980 ]

Strike by Handloom 156
Workers, Kerala

its name, might be Kalyani. This is a
State subject, cooperatives are on
concurrent list, the centre can only

advise and persuade. The National Co-
operative  Development  Corporation is
entrusted responsibility of creating

more infrastructure for handloom and
powerloom and cotton growers, and so

State has to take initiative. I would
request the honourable Minister to call
a meeting of the co-operative central

organisation i.e. All India Federation
of Cooperative Spinning Mills and
others interested. With your help and
with your sympathy and with ade-
kuate funds the infrastructural orga
nisation can be created. Sir, I would
also like to draw his attention to one
more aspect. This organisation, with
the help of the National Co-opera
tive  Development Corporation
and with the help of the
Planning Commission and with the
help of his Ministry has submitted a
plan for Rs. 500 crores to the World
Bank for establishing new co-operative
spinning  mills marketing and  proces
sing cooperatives for the handloom
sector. Sir, I would, congratulate the
Finance Minister that he is funding as
per new budget Handloom Develop
ment Corporation. I think in the
earlier Indira Gandhi Government, a
Handloom Development Commissioner
was appointed. Now, this is a fur
ther step and this is a logical step and
a right step. Go ahead with it and
move also the World Bank to grant
cheap loan which have already assured
to consider favourably in inter-
Ministerial meetings or at meetings
with the Government. I would now
request you t0 call a meeting of the
officers of the All-India Federation.
your Ministry, the National Co-opera
tive Development Corporation and the
State Directors of Handlooms and fin
ancing institutions. I would requait
you to evolve a strategy for a rational
deve'qpment of this sector. This is
going to sustain a large amount of em
ployment So, it is better to do this
than to invest in the composite mills.
I have done, Sir. But I would request
tho Minister to be more sympathetic
to my request and [ also thank my
friends from Kerala who have raised
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this question. This is a very important
question and this is a question of national
importance.

SHRI K. K. MADHAVAN (Kerala); Sir, I
want to submit one thing. I think he can give
his reply at his convenience. But.. .

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Mr. Madhavan, we have to
follow some procedure here. Your name is
not there in the list. But, if you want to make
any submission, I am prepared to
accommodate you at the end. But before that
I have to call so many other speakers. Kindly
wait for your chance.

SHRI PRANAB MUKHERIJEE: Sir, I am
grateful to the honourable Member, Shri
Kulkarni, for giving many suggestions. I
agree with him that it is not merely a question
of the employees, but it is also a question of
availability and we cannot have some ad hoc
measures only. Through some sort of ad hoc
measures we can get over a temporary crisis.
But, ultimately, we must ensure that an ade-
quate quantum is supplied to the weavers and
for that we must have a programme of
expansion of the spinning capacity of the
mills in the country. Unless we do it,
definitely there will be a shortfall and it
would not be in a position to meet the
growing demands from the handloom sector,
powerloom sector and the various other
sectors. Sir, in fact, Mr. Kulkarni has
suggested various measures which we should
take to overcome the crisis and I have already
decided, and he has also suggested while
making his observations, that we should have
a meeting with the representatives of the
various organisations including the State
Governments to see to what extent we can
bring this unorganised sector of weavers
within the purview of the co-operative sector.
In certain States, the co-operative movement
is powerful and it has been possible for us to
bring many of them within the umbrella of
co-operatives. But, in many other areas, the
co-operative movement is weak and, as a
result of this, and also because they are un-
organised, it has not been possible for

[ RAJYA SABHA ]

Strike by Handloom 158
Workers, Kerala
us to make the benefits reach them. For want
of necessary infrastructure, it has not been
possible to make the benefits reach those
people. For instance, as I have mentioned,
taking into account the highly organised co-
operative sector in Maharashtra, Gujarat and
in certain other States, I can say that about 25
per cent of the weavers are covered by the co-
operative sector. Notionally they are covered.
But actually the society is not in a position to
provide assistance in whatever way they
want. For instance, even if take a decision that
the mills will give at X' ex-mill rate to the
organisations for distribution, there is no
adequate machinery to take the yarn to the
weavers. Therefore, it is utmost necessary to
bring them within some sort of an
organisation or the co-operative movement.
Co-operatives are the only and the best
answer and it has already been decided upon.
So, we are having a meeting of the various
agencies connected with this problem and we
will find a solution for this.
L]
With regard to expansion of the capacity,
Sir, we have already initiated certain steps
and it would be possible for me to indicate
the Government's policy so far as the
expansion of the capacity in the various
textile sectors is concerned.

With regard t0 the allocation of funds, Sir,
we shall have to see to what extent we can do
it. We have the National Handloom
Development Corporation and we have made
certain token allocations and it was
announced by the Finance Minister in his
speech, in his Budget speech. But, as Mr.
Kulkarni has very correctly pointed out, it is a
logical step forward from the Handloom
Commissioner for this Corporation to take
care of the problems of handloom weavers in
their entirety.

Similarly, in regard to the other sec tors, as
Mr. Kulkarni has mentioned about the
powerloom sector, I do feel that they also
deserve some attention and we shall have to
do something, because, after all, it is existing.
One thing we shall have to keep in mind, and
that is whatever capacity has been
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conclusion would be to have optimum
utilisation of it.

I will definitely look into the suggestion
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an inter-ministerial group in the Ministries of
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SHRI PRANAB MUKHERIEE: Sir, in the
text °* my main reply, I have said that we
have to take the views of the State
Governments. After all, they have to
implement it and it is
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their subject. And I cannot impose a particular
wage structure just upon their head without
taking into account their resources position.
Therefore, it 13 not possible for me to
indicate whether we can just have it right
now, but definitely we can throw this idea to
the State Governmentg when we will have
discussions with them, whether we can bring
some of a uniformity in the wage structure.

In regard to the co-operatives,, Sir, 1 do
agree with the hon. Member that, as it is, it is
not possible to bring 100 per cent weavers
within the co-opera-tive sector. But at the
same time we shall go on making our efforts
to bring them more and more under certain
organisational pattern. At the same time, Sir,
certain other agencies and institutions should
be there to reach the benefits of the various
schemes so that they can get those
advantages. And for that, we have suggested
not merely the co-operatives but some apex
bodies, and whether the State Governments
can earmark certain specialised agencies to
take care of the problems of the weavers. But
the basic problem would be that since this is
such a scattered and widely spread industry,
unless there are certain  agen-cieg
concentrating on them, it would be difficult to
reach the benefits to them,, and) it may be the
supply of yarn or providing them the
necessary help for marketing their products or
organising training for them. And we shall
have to take into account all these aspects and
there is no fundamental difference between
the hon. Member's suggestion and our
approach. The question is how we can put it
into practice, and we are at it.

SHRI B. V. ABDULLA KOYA (Kerala): Sir,
the handloom industry in Kerala could be
divided into three sectors. One is of course
the cooperative sector; another one is the
private, organised sector under the factory
system, and the third ig the individual weaver.
All these three sector are at present
undergoing very great hardship on account of
the very high, prohibitive price of cotton hank
447 RS—é6.
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yarn and also the difference in wages in
different States.

First of all, I would like to submit that the
yarn price, as has been mentioned earlier, has
gone up in a very prohibitive manner. The
hon. Minister has pointed out that since
October, the rise in the price is only by 2b per
cent. I am sorry, Sir, 1 cannot agree with him.
The real price difference is more than 50 per
cent. They say that in Tamil Nadu they have
raised the prices of yarn because of scarcity of
electricity during summer months. But this is
not the case always. Summer in Madras will
be for about three months. Barring one or two
months, during all the other months, the prices
have gone up very high in Tamil Nadu in the
Coimbatore mill area. There is another
difficulty. The cooperative or the National
Textile people are prepared to give the yarn at
a reduced price. But they say that because of
competition in the market and the scarcity of
yarn,, they have to increase the prices in
comparison to the prices ruling in Bombay
and othr>r markets.

Therefore, Sir, I want to submit that first of
all the prices should be brought down. I do not
know whether the price rise is due to power
failure and all those things. If that is so, the
Government will have to do something in the
matter. 1 would rather suggest that for the
handloom industry,, just to keep up this
traditional industry, these prices have to be
stabilised or even subsidised. That is one
request Of mine.

Sir, another point is that the Government
have always been thinking of the handloom
industry under the cooperative sector only. I
would say that in Kerala alone, more than half
of the handloom industry is '-ind=r the private
sector, either the private weavers or the
organised sector under the factory system.
Therefore, any help given to the handloom
industry has to be given to the organised
industry also, instead of confining it only to

the co-operative sector. That is one thing.
I come from Calicut where before

Independence there were about 52
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IShri B. V. ABDULLA KOYA] organised
very big handloom factories. Now, I am sorry
to bring to the notice of the Minister that only
four or five small factories are struggling for
their very existence. That is because the
organised sector has to pay the wages and
provide the amenities to workers as laid down
under the Factories A.ct or under the
Insurance Act or the Provident Fund Act etc,
but,, at the same time, they are not given any
rebate or any other thing from the Govern-
ment. The  Handloom  Development
Corporations throughout the country, I
understand, are looking after only the co-
operative sector. I would ask the Minister,
"why should the Government give help to kill
the industries in the organised and private
sector in order to bring up the co-operative
sector industries? I would say that one
handloom industry in the co-operative sector
in Kerala is not running satisfactorily. On the
other hand, hand-loom industries in the
organised sector are working very nicely and
they deserve all the help and facilities being
given to them. They are giving all the facilities
to workers and benefits like provident fund
and all other -ime.nties suggested by the
Government are being given by them to
workers.

Another trouble is that the quality of yarn
has gone down very much. Formerly we used
to say that the Harvey Mills and the Premier
Mills used to produce the best yarn available
in India. But unfortunately nowadays we find
that most of the supplies are of bad quality.
There is no control on the quality of yarn.
That aspect also must be looked into.

Another matter is marketing, i do not think
that this is the time to take up all these things.
But still I would say that the Handloom
Development Corporations both at the Centre
and in the States should look into thene thingg
and Try to improve the quality of yarn. Now
the factory owners under the private sector are
only looking after the introduction of new
designs and other things. But from the
Government side no help is given
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to them. These things are to be looked into.

As far as wages are concerned, there should
be uniformity in wages as far ag possible at
least region wise or on a regional basis.
Kerala is paying the highest wages but, at the
same time-in the adjoining States like Tamil
Nadu, Karnataka and other places the wages
are very very low yet nobody is bothered
about it. Therefore, migration of industries is
taking place. I am bringing these matters to
the notice of the Government and I would like
to know what the Government is proposing to
do in order to ease the situation.

SHRI PRANAB MUKHERIJEE:  Sir, the
hon. Member has given ceitain suggestions
in regard to the organised sector in the
handloom industry. When I emphasise on co-
operatives, it does not mean that the other
sectors are to be neglected and it is not the
intention of the Government to kill one
particular sector in order to encourage the other
sector.  So, I feel that he should n°t have
got this impression that the organised sector
was being killed only to encourage the co-
operative sector.  He has himself Emitted the
inherent difficulties in the organised handloom
sector in Kerala. The wage structure and
amenities given to workers are much more as
compared to their counterparts in other States.
As a result when the question of marketing
comes, you find the position
disadvantageous. ~ So far as the question of
uniformity, in the wage yattern is concerned,
the same demand was raised by the Kerala,
Government in regard to the cashew
processing units in the absence of which
there wgs migration from  Kerala to
certain other adjoining areas. At best,, I can
suggest to you that if you feel  so much about
it, you can take a decision in consultation with
the Chief Ministers and local Governments in
that region. But so far as we are concerned, it
is not possible for us to direct any State
Government to follow  a particular pattern
which is followed by another State
Government.  This is simply not possible for
usto do. We can throw a suggestion to them.
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They can explore the possibility and see to what
extent they can bring uniformity. But this is
essentially a State subject and it would n°t be proper
on the Part of the Government of India to direct any
State Government to follow a pattern which was
being pursued by another State Government. It is
for you to decide. And I gave this suggestion to
Kerala Chief Minister that if you feel so strongly,
you can have a discussion with your counterparts in
Karnataka and Tamil Nadu and in certain other
neighbouring States so tha.t you can svolve a
uniform policy. So far as we are concerned, it
would not be possible for us to issue any directives.
That 1 want to make clear to the hon. Member.
Whatever facilities are given to the handloom
sector in any other part of the country, are being
extended to Kerala also.

In regard to the availability, quality and the
price, I have already explained the position. So far
as the quality is concerned, of course,, I do not
have any readymade answer; I will have to check
up as to why quality is going down and what are
the reasons for it. But in regard to availability, it is
the price which stands in the way. The figures
which I gave for Kerala will indicate that their total
requirement is 2,600 bales per moath and we are
providing them 2,075 bales and there is a shortage
of 400 or 500 bales. But even these 2,075 bales are
not being lifted mainly because of the price.
Therefore, 130 far as availability is concerned, it
has been arranged but to reduce the price, we shall
have tc take certain other measures. I have already
indicated in reply to a clarification to Mr. Kulkarni
that I am shortly going to have a meeting with all
concerned,, including the suppliers, the Indian
Cotton Mills Manufacturers' Federation so that we
can ensure to what extent we can reduce the price,
and it is hoped—as is the trend —and I have
already quoted the figures that from April
onwards, there is a marginal decline,—the position
may improve and If the production goes up.
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I do feel it may have some effect on the
price also.

I do not think the hon.
entioned any other point.

Member

ot TRere Fe® (waiT saw) ¢
YE-WELE WE K4, WAT A A FB
oAt wav fear 8 fa fow & en o1
gfzg w ziw fem 8 #iT @eq w1
w gfaer ¥ sia fear & 0 6 W
Tl § WAl § i 9T gEEw AT
g gl @9 O FAr R § 0
SYofua @q1 # W osaw &1 frRar,
FTUT WX AT HT AT F TET R
®T gy « w9 [T qEAET w7 F
@I ol E3qR FT 210 §.A1 4T 4
o w1 ' oo oww fywr ogwr ¥
va 7 enfef fadr g w0 & o
% wwwar g f ot wown Afaai
qAr 31 Er § Tea ®, g o fami
# wa o far T & | @7 A
FT M| HAT ST F LW FAT 4
FAIT @yigd WY Q& aWE AT 4
HIT Y F I AATYT FHT ISV
wET P T A TGAT gaw 1
§9 WL WRE WY 4 WEA
AT wgar, afaw G® & wedr
O W¥ WM AW W F "
Tgar Sgar g | W feedr swar
G B @RTT 47 9 FoFTC W WY
i Tw oam % weAr qr fw g¥
qwr ¥ yho & @13 i< |T WIE AT
Ty & HOAT §T wUh g gat AT
gt & 9 ofe ox faadapr faas
g wg & wig /oM S A%
fadT 3% & | F O v agH
% fr st W1 R A ¥ adla
% FOT s TE 97 fAET AR

g1

swA. § #@er o W grdT |
g, % wi#r fadaw ¥ g, qEINA
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s i feg)

H, AXTH | wrewT fasaw 3ar g
f& g g™ @a wfar we afed
f¥ agt &Y gig 741 & | 79 7%
FIGEE i A S L 3 S
BT W1 W4T & wa WO A AT
a5 fors frar e ot F79 15 9ra;
20 FTH TZF AT HRSAT ® FTATA H
A0 A, FA 50~60 FH FAG 4
AGE 97 WA 5-7 FTF AT B &1
TIHT AH FICT FAT E 7 AT A A
FACr Y ot Y & oag samfar
A 2 1 W wa fraw zaar
Foor &, 35 we it =rgar g Pwaea
7§ wag fafrag LA ga 97q
feiz Zv aiw far wrardy s«
AW 7 %L T EAN 9T AT vy g,
fast #17 ® wew] #, fagar
faer da€ #731 & FJasT wwr fx-
AT AT Y A3 TIHT T
vt & fore &) wTedr wiwEl
F AT wraa g ¥y avwe §
St Atlaat % g &vw ag¥ £ 0§
TUF, ®F osEl W Agy waAAT FrEAT
F(fF %7 wedl o =T | @
AGAT ea & 97 gAAT  TEY
g7 7 v 2 Afaar wgeaf Ao
F17T gAfr awar s Arfrar § fore Al
AAE A8 TG0 ALGT AT AT VT
|

ARA WAL ST F FwEr v 6
LTI G G
TwWE L & oarw gaE fy oawd
Zar fx ot 240 F0E WET
F4gr faR7i & %100 1 w@r 2
2344 w0 ) A3AW 9T S AW wH
T F ATHT W T & fw ogw
600 TIIT 12T TF o AT FT AT
T F, wiA 5T & sga 320 42
A1z Fegr A417T FT LT F | AV
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wel St § W sqmEr faq@ T T
5.% a1aq & W g fe ww qataw
¥ oaqFT G Aifo ¥ 4% 48
g HaY ¥ ¥ WE A4 3RS amd
st %@ fm war arw 2 fw ol
W =l & AW wAW A7 Hg
gay fageh fageh @ @ =ar
wqT, gIIAF K oA« war ) Y fad
I SAq1 W444% B Tx FHE0 W
mMya ¥ war qr | 94 Far fy ag
T OAMT A TEdr weAdT F00 TH
SHATY ®T  IAAG [waT § I aEr
TN Y T gAr: q@taq §ogary §
sl T T @ 5 A A/ §,
SET A1AT T wArw o 1 fAFTa
4AT WTO-TION &) & &gl (LAr
FIOAN TR F Ae WAN WALY, §AR
farasT & 1 o1 o & wdvdr w7 Iq
2 Iax fagar qdf w97 g3w an
faen & 1 gdfae s3w o =wi
qIATT GIE 2T, g &% #T7ATET
AR AT TR E | W] FAwEr &V
92 9T FAT TET & 1 W% Har
Y sratr & fr oqdf waT w@w w
anr waear & el gv s oav
LA |

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Kindly put your question.

We have to finish this discussion before
lunch.

=Y TR fag o 47 wasneTe
RWE G4 Tea gy awr & 5 &
FART HRA TH YT AT FAT AT |
Yoo Frar gAF ZAT BT E |
% =gar g f W&y oft ReeadT 575
W owmdl % A% 3T F | uw
A gz 8 fa g3 & off we%
SEW H owT U F o OF B arvear
® Wy | % gd ag agdr
wigar § x5 wat off & § & swifen
g% 5T g [ Agth 97 gdr
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FA Tl 9T AAFLT AT FT AIIAT
¥ AT F A AR

FIAWTETS WR\eq, ¥ waqr 2
AT 8T Z 0 Wy wAg § fE oawale
gy war & Fara | ;}E oAy Gy
g 987 2, ®1§ oY gar §raq ag)
g UFERNT F ¥ AT H IAF
qra WA NEAT £ | AF FUT W
A1Z FAF! WA A9 H CE-IF wEET
aw wrar §, 9t § 47 FOF w fex
ar gzt & ama ard @ =7 ) e
HET aF @ ST & WH & |
7 gg gwiE g fF W # gy
R &G, R A A, w8
¥ A% X faw &% | FO mwEr
qu@ 7% & fF Y s =ai dan
ZrT &, WaY S & § agA @ &
wig 72 B § wWT gW W
TATE ®T 3w @ & | B aEr #
TR F0 & ATT WA B ogw A0Aw
g 9T AT AT FT Y rEa §
T8 ¥ WSS avg ¥ ArAy § guiad
q ag e Fal WFT 4 3av for
HITHT FANA FIAT 9001

THE VICE CHAIRMAN  (Shri
R. R. Morarka): Kindly put your
Question. We have to finish this
discussion before Lunch,

st Trpsae fog - vaFy wrAwTd
Tfar o3 owrg

THE VICE CHAIRMAN  (Shri
R. R. Morarka): The Minister knows

it. If you have got questions, please
put them for clarification.

5t Tqeae fog : Wt ot w0
wed atg wEAZ I fw gt B At
o JE AT AW & AR AFC
afedi & guir € oz aifedi &1
Igar Wy AHT W@ FAE 4 AV
IAH! AF FIC FT L AT E MTF
TH S F OAAT T 1@ FW F |
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A1 AR 9T FIW FIA A4 A2
A 99 qE WF  10—15 TR
77 fazdl 7@ % § AT 38w F@A
§qq e am € 1§ wgar wEl o
F.& odl wzeqr FL {5 W@ acm
F99 w0 gasT Fwgr @y fuar
AT | 70 GIEE GHT AT 50 GIAE
qa7 wq#1 & fagr siro o zad Tz
gur fw o fadifen € 9l g3
q AET 1020 IAHT 7GA FT AR
& oz A Fr AT MT 39 A7
® BT FT | WY Fi@ E Az
FgAT Wgat § f& @@ waAr S
qdf-se w2w # & O FTIFAT
wifag FCNFT Jgi g7 A% g WK
gl & |l 1 owwAT ¥ qa,
Y9l g1 owE WY FwEeE, gea A
faseit AT dwenT 9% wa@ (W7
T AT 92 | & Mgm AAT A BE
TH W FI ACAr FL | ITANTCTA
AR, WT AEF WE T4 § Ag
agiar mgar § o gwaa f5ed
3@y & WA d feaar q@@r 2 omo
BEIT WATST @9 @l wad & |
qIY Bo &1 AW ST, «@vag,
feeett, aveic @ | 7 Wiw gwm
FI IWIT FT a4 § | T wAT
qaw % gars fgrqrara F @Ay v
o7 way fowe go & ) w@i F Al
T oATArEY Fro@Ers ®O#E aw
fazay afiar &1 20 w20 T g
¥ owet o ¥ ogw: owaw g v oaw
Ea1Y qgi A HL 4@ | WIH aA1F A\
¥ o 7397 § 5 32 sa% aavw
& o= feam f& agi &1 #a7 2174
g aq. b o |7 gammdl T A #

SHRI PRANAB MUKHERIJEE: SirP 1
am really grateful to the hon. Member for
inviting me to those areas” particularly to
see the conditions. Invitation to Varanasi
ig always attract.
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iShri Pranab Mukherjee]

fcive  (Interruptions). Yes, Kashi and
Viswanath also. But apart from that I am
aware of the problems, particularly r in those
areas. As I have mentioned earlier, the
problems of hand-loom weavers are not
limited to any particular area, like Kerala or
some other State. More so, where t,hey are

not very organised, their c'fli-1 p.Mm.
culties are more and we must

try to see to what extent we can
help them.

The whole objective of setting up the
National Handloom Development Cor-
poration, which was announced yesterday by
the Finance Minister in his Budget Speech, is
to look into the problem in the larger
perspective and to take corrective and
remedial measures. But we find there are three
major problems. The first problem is that of
getting the necessary inputs, i'le raw
materials. The second problem is that °f
marketing. And the third problem which Mr.
Singh has very correctly pointed out ig the
problem of adequate finances from the
"nancial institutions. And this is a :>ard fact
of ufe that in spite of the establishment of
rural branches of the commercial banks or the
Regional Rural Banks or the cooperative
societies—even if we take all these institu-
tions together—we have not been able to
cover a substantial part of the rural credit. Still
they have to depend on the traditional money-
lenders and pay exorbitant rates. Therefore,
we must builfc up certain agencies through
which we can provide this package of
assistance to the handloom weavers.

In regard to the establishment of the yarn
spinning mills in the eastern Upr 1 do not
know whether there is any specific proposal
just at the moment, but definitely I shall look
into it and examine it. I have already
mentioned in reply to earlier questions that
We must expand the capacities so that we can
meet the de-mand,3 of the weavers. One need
not emphasise the role and importance of the
weaving section and the weavers in Indian
economy, not
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merely from the point of view of the old
traditional heritage which we are having in
this sector but from the point of view of its
employment potentialities. Therefore, all
efforts should be made to see that it becomes
healthy and economically viable.

I can assure the hon. Member that whatever
suggestions he has given, definitely we will
look into them and if he wants t0 give any
fresh suggestions for any particular project,
we welcome him to do so. We will get the
opportunity of discussing in further details all
the various problems during Budget
discussions and in other appropriate forums.
Definitely we will take "note of these.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Shri Shyam Lai Yadav. May |
request you to just put
questions?

SHRI SHYAM LAL YADAV (Uttar
Pradesh); I will be very brief. Mr. Vice-
Chairman, I support the steps that have
recently been taken to alleviate the
ctimculties faced by the handloom industry.
In that connection, I think the establishment
of the Natioal Handloom Development Cor-
poration will go a long way in solving the
problems of marketing.

Sir, I would like to put this before the hon.
Minister that this problem, as he has said
again and again, is not peculiar to Kerala
alone, but similar problems exist in other parts
of the country, including Uttar Pradesh also.
Mr. Rameshwar Singh has just referred to it. I
would like to tell him that there is a spinning
mill at Mahu, but there is no silk spinning
mill. The yarn that he has referred to is
coming from Bangalore. That is the usual silk
yarn that comes from Bangalore. But there is
one spinning mill for cotton yarn at Mahu and
one cooperative mill at Etawa in U.P. My
question is this. These spinning mills—
whether in the cooperative sector or in the
State sector at Mahu —are not doing well and
the yarn that they are supplying is very costly.
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The Government should take some esteps
to reduce the price of the popular variety
of yarn that is used by the weaker
sections—the weavers, so my first
question is. what steps the hon. Minister
proposes to take in that regard. This is
the greatest difficulty that these weavers
are facing.

Then there is the problem of marketing.
That problem has perhaps been taken care
of by establishing the National Handloom
Development Corporation. But there are
cooperative societies in Varanasi and also
in Mahu and other parts of the State.
These cooperative societies sell yarn also
and they purchase handloom cloth also.
But they are not able to sell it. My
question is, what steps the Government
wants t0 take to strengthen the
cooperative societies that are supplying
yarn to the weavers or that are marketing
the handloom products. The third point is
that the nationalised banks under the
policy of the Government of India
advance small loans to the handloom
weavers for purchase of their machinery
or for purchase of some yarn. But, over
the period, because of the difficulties
faced by these weavers, they have not
been able t0 pay off the loans and a large
amount of loans is outstanding against a
large number of weavers, which sum is
not outstanding against one person but
small amounts of, say, Rs. 500
outstanding against a large number of
weavers and these weavers are not able to
pay them off. The Minister of State for
Commerce, Shri Ansari, who comes from
U.P. is in the know of these difficulties.
Shri Mishra also knows about it. I hope
that steps could be taken to wipe off this
debt from the small handloom weavers
who are not able to pay off the debt when
their machinery is already auctioned. Fo
there I hope some steps will be taken so
that the small debts are written off. Lastly
I would Ilike to submit for the
consideration of the Government that the
power-loom sector should also be looked
at as such because along with the hand-
loom sector now this powerloom sector is
als” coming up in all parts, so
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that the weaving mills should give yarn
to the powerlooms also. And in that
connection I agree with the suggestion of
Shri Kulkarni that the National Co-
operative  Development  Corporation
should be given sufficient funds so that
the powerloom sector also can produce
yarn and supply to the weavers.

SHRI PRANAB MUKHERIJEE: Sir,
Mr. Yadav has given three suggestions:
one in regard to the supply of yarn;
second about the marketing of the
products of handloom; and third about
their indebtedness and what we could do
about it. Sir, in regard to the first point. I
have already mentioned about it in the
text of my main reply and elsewhere. If
he is interested to have the figures, I can
give the figures for Uttar Pradesh. Of
course, I do not have the figures for the
eastern U.P. But, so far as UP. as a
whole is concerned, the supply position is
like this. In October 1979. it was 3,710
bales and that figure is being maintained.
Figures up to January 1980 I have got
with me. And we have also suggested to
the various suppliers that they must give
it either to the apex co-operative societies
or to the corporations set up by the State
Governments in that behalf. If any
complaint is received, definitely we shall
be prepared to look into that. But, as you
know, the price varies from mill to mill.
Price is a ticklish thing. We will have to
discuss with them to rationalise and
reduce it to the extent possible. In regard
to marketing, which is really a very big
problem, unless we have certain agencies
to provide benefits of marketing, it would
be really difficult for an individual
entrepreneur or individual weaver to go
and market it at a reasonable price. Either
he will have the option to depend solely
on the middle men or certain
organisations should come up and build it
up. I think when the National Handloom
Corporation starts operating and fun-
ctioning, they will look into this aspect.
Adequate finances is really a
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serious problem. Whatever finance they
have come from the institutional
arrangements and if we were to liquidate
or write off the loans, then they would not
have the resources to give finances to the
other people. On the other hand, when
these people have to depend on the
moneylenders, they have to pay
exorbitant rates of interest. So some
arrangement should be made to see how
we can break this circle. That is why I am
afraid it will not be possible to write off
the debts completely, but what arrange-
ments can be made, whether it can be
paid back in easy instalments, are
questions we shall have to discuss with
the State Governments to take remedial
measures.

o1 - (78 Wl (ST HRW)
ITQATAA  WFIET, WA A AT Ag
e faar & fw 659 2390 @1 a9
AT ATESE § HIT TAFT q= FILT
ag ¢ fr f=qw geedy @1 e qa
wfEy gafse amar 2 @a® wAEr
Fo e gRETAE T HA9AT 2 |
Forrrifed §azT a1 § wWAF g
wfa= mm e am g fe sirors mmifaa
e 47 frafe 2 w9 Siweft 1faz
THRT AT Ales §ae § o9 F fem
AGH SATET THIE TEN € | HAT AAL
¥ gW g=aW wr "ar Fwan =gy #
AT AE 659 HAARFAITIE HAzT Z T4
avs AT s FAT 9 AT g A1 A
g g & ot dEem sEAEe
Froarora fsmdr =T g amr 2
I T 657 wAMAATETE FAIT
w1 fosizos udwEz gmm, aar 3w
T FT FEEIC TR S wifE
ey gEar afow werdET w1 A
Z1 AFAT |

o9 WY gEAW FLT F A9 W
wfearzar d77 g1 W # 1 gw wfas
®q & qg ww w7 99 2 fF 659,
FANTINEST ¥9eT } Afww g8 am
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4 [ 7 G ATHIT & 7 HrsAfaT
THEN AT AT § I weEeE Game
¥ fao fad) aw 1 7=z 71 qAET
T SHGEAT FT FOAT | 4F) T @
famsr o & sy fowms T19-
FAGaE! T A T § G G B
faasT 39 219 9T 97 5T A5 A
fued &1 fowmw & 1 ®ifs ag =89
FwfeT & | 78 WAAEsE  0HIA-
Frmifea i@ W7 AiTogE -
feg ¥z &Y § fomwr o9 w3@a« ar
W& ) ouE vEET 999, HITHT #
& & | I WAAMIATEST &R A
AT TEN USET & Frer omiEr 9%
F FC @{ZAT 9347 & | ;T A
WFE IG@H AT FAWMAIESE EEAH
FFzT A F A 50%% wrar dEew
FEET AT WS 9aT §¢ w1 & ) gafeom &
T fF g7 ge Eev F T A
THAI A AIa(Eaae) Ffan 7€ faw
USHIT QHY FATAH| 4T FB AT FF
FY oelY =aeqT FEN F wwEAEse
ez 11 AT vw fafaaw #qifed) mw
mA T ATa 7 W1 8% ) FEw0
Fafedi & ware o7 &g uE n9q T
faeen sgigaa a7 @ifF smanmave
T Bt /T A G 92 47 fwe
A% | ZTEAY [T AqFwET &L |
a1q € T TH T e T AT ML
TS & AT TET G AR AR A ATEIE
T gyt fefme fidG w1 3
g% AT UFEE A FL A A1 IS
FIH AT BT AT ZACHAE T F1 HIFA
g S FAY AT HE )

QAL RALT AT AT ST WA
Z2ag ¥ av #@ifwa =g &1 wa-
FRAeH| Z3Eia (W & udt-dsanm
FRT T AT E & ) Tw AT Al avw A
g A Wi fa gzaw &1 (w7 &
TENIT § D9 FT q7 T9F W 4T
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T AT WAT-AR THAT HIURT T3 E
& 59 A Ay Fraw FH w3
ERA TIUATANE qTEAH Kl Z@A A
FTAT HATC T 1N 47 397 ART HIAAT
T IIT JAF | AH[FET WAREATEST
F2AN HATT, AT THFT 650 aqcH T,
LAET ACH ST AT FC TAT KIEAI0T,
ZHE UM A1E &l MW A (FAT
FY AT ZI A TOH F B A A A A0
gl f& 48 wAwmrTaRsE W
gyt ST Fr F9T & A0 A
q9 whR WIT AT GEH IHE W
AT | TH [T FI Hgear a9 ¥ fAn
FeH TIM AM | K oawFgar 7 {w
ZHHT AAT ZH faa-camee &1 2 ar
FEAH FATIIVT § TH FFTL T A
forsiama fasgr, 491 T8 @19 #1
TV L FET & HIF 9T F0) 7

o

SHRI MANUBHAI PATEL (Gujarat): Sir,
on a point of order. Is it that only the Minister
is interested in the handloom industry? There
is none from the Treasury Bench.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA); The Minister is from the
Treasury Bench.

SHRI MANUBHAI PATEL: I do not find
any Member on the Treasury benches.

SHRI PRANAB MUKHERIJEE: Sir, the
hon. Member should have some sympathy for
his colleagues. All of them are hungry. Sir,
there is no dispute between the various sectors
and I can assure the hon. Member that nobody
will be allowed to have any benefit at the cost
of the hand-loom sector. Perhaps it is not
correct on the part of the hon. Member to say
that we have, or anybody has, any anti-
handloom sector attitude. It is not true.

SHRI SUNDER SINGH BHANDARI: In
the last three months it has been so.
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SHRI PRANAB MUKHERIJEE; It is not
true. There is no anti-handloom sector
attitude. It is a most vital sector in our
economy and we must see that it plays its
effective role. Various suggestions have been
made in the course of the discussion. In fact,
it is not a debatable point. Everyone of us
agrees on the suggestions which are coming
out from the hon. Members as to in what
manner we should improve it, regarding
marketability regarding supply of inputs,
regarding the financial assistance to be given,
regarding institutional arrangements to be
made. On all these pointss, there are no two
opinions. The moot question .. .

SHRI SUNDER SINGH BHANDARI:
Yarn ration cards.

SHRI PRANAB MUKHERJEE: The moot
question is what should be the modality. I do
feel that Mr. Bhan-dari has given a very good
suggestion, that is. whether we can introduce
a system like this through which we can
ensure the availability of a minimum quantum
of yarn to those who are not organised and
who are mainly, I should say, in the house-
hold sector. I think we should examine the
possibUities. Definitely I would like to get
that suggestion examined.

In regard to the role of the National
Development Corporation for Handlooms
which is going to be set up, definitely it will
take an overall view and we are looking
forward to what effective promotional role
they can play so that this sector becomes
economically viable. If will not be meant for
rendering service only to the organised sector
or the co-operative sector. The handloom
sector as a whole will get the undivided atten-
tion of the Corporation

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Mr. Madha-van...

SHRI SUNDER SINGH BHANDARI:
‘What about representation?

SHRI PRANAB MUKHERJEE r That we
will see when it comes.
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THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Mr. Madhavan, what is the
question you want to put? Only question and
nothing more. From your party, Mr. Kulkarni
has already spoken.

SHRI K. K. MADHAVAN: I wanted to
supplement what my hon. friend, Mr.
Chathunni Master, has said.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA); You can put only a question, if
you want.

SHRI K. K. MADHAVAN: I refuse to put.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Now. Special Mentions. Mr.
Manubhai Patel.

SHRI K. K. MADHAVAN: Then you
should have told me that I would be asked
only to put questions. No. I refuse. What is
this?

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA); Yes, Mr. Manubhai Patel.

REFERENCE TO THE REPORTED
UNBECOMING AND ABUSIVE
LANGUAGE USED  AGAINST

MAHATMA GANDHI AND SHRI RA-
VISHANKAR MAHARAJ AT AN ANTI-
PROHD3ITION RALLY ORGANISED
IN BARODA ON JUNE 8, 1980.

SHRI MANUBHAI PATEL (Gujarat): Sir,
I am raising a very serious issue about an
incident which took place on the 8th June at
Bavoda where the platform of the Congress (I)
was utilised for organising an anti-prohibition
rally. And in that rally derogatory remarks
were used against the Father of the Nation,
Mahatma Gandhi and against the oldest
constructive worker and a colleague of
Mahatma Gandhi and Sar-dar Patel, Shri Ravi
Shankar Maha-raj, who is 97 years old.
Derogatory remarks were used against them,
as a result of which the feelings of 'the people
of Gujarat are wounded. Sir, non-political
persons from the literary field, from the
medical profession,  journalists and
educationalists, non-party people, requested
the Gov-
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ernment to allow them to organise a public
meeting in order to express resentment
against these derogatory remarks, etc. But it
was not allowed. Sir, instead of describing
whole incident, I will just quote a few
relevant portions from a report in the Indian
Express of June 9:

"The first spectacular thing to happen in
the State after the

Cabinet was sworn in is the voice
raised aganist prohibition at a meeting
organised by the Raopura youths inspired
by the Congress (I). Dr. Jatin Mody,
prominent Congress (I) leader was
the main speaker The same
platform from which Shri Sanat Mehta was
felicitated in the morning was utilised.
However, Mr. Mehta was not present in the
meeting."

"The anti-prohibition rally was followed
by a procession 0f 200 youths who came
out with banners against prohibition from
Mahaka-leswar Temple nearby. The ban-
ners read: 'licquor could turn devil into a
donor,—'licquor killed 3,000 a year but
water killed 60,000 a year."

The most serious and objectionable remark
was by an advocate, Mr. Sayed, Secretary of
the City Congress (I) who said, "Prohibition
was nothing but a mint for the police." "He
pleaded that people -should organise 'wet
protest' by openly drinking and breaking the
law". Another advocate, Mr. Vipin Bhatt, said
"It was unfortunate that Gandhiji was born in
Gujarat and Ravi Shanker Maharaj of Kaira
had no other business."

The prominent citizens of Baroda, Mr.
Haribbai Desai, who is President of the
Premanand Sahitya Sabha, Mr. Kamlashanker
Pandya, a veteran educationist and social
worker, Mr. Kirit Bhatt, a journalist, Mrs.
Shara-daben Shah, president of Mahila Pari-
shadj Mr. Jagdish Shah, Secretary, Sarvodaya
Mandal, Dr. Nane who is contributing articles
to the Illustrated Weekly of India under the
name of Dadil, Mr. Jayant Shastri-"these are



